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broan Filed, Y
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12, Has the eaplicant axhausted zll availahls remidies,
13. Has ths Index cf documents mEn flled sod pacination EAE
cdone propzrly,
i
14, Has the declar tion a3 O requinzd oy itam Ho, 7 of )Sg
Forme! T bseh mad .
. | e
T5. Hsve required numbsr of z2velops (file WLXE) bearing
Full ddresses of the rspondsnts besn 1lcd :
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16, {a) Uhcthcr tve relizf€ sought for, -arise aut af 53, .
\ SlﬂOLE caisz of ac‘iOW. i
(b) _Uhéther ary interim r“ll f is orayed- Por, 67
17. &E) In case an MA Par cononatian af delay in filed, !
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CENTRAL ADMINISTT TIYS TRI0 AL HYOZ 27700 O9UDH: HYDIRABAD,

Reaort| in the Scrutiny af A pl cati.n. .',L

Presented by _ [3_§a€3§aa2a94? Date_of Praseqyation.

Responden

Baturs of |grizncance GL:L‘LJEZT‘ ) mj%,;\g{”ZT
P
ND. O'F ,qp licaﬂ.ts ' / . ND. DF RESDBHGEI";QR'E-..-..-.

Sub ject,

r

v CLISSIFICATION, |

1. Is ‘e application in the bropcr form,
(thr%e coplste sets in paper books Porm 1{)
juc compllatlons)

2. UWhsther name description and addressd of all the
partied been furnished in the cause title.

|
3. (a) Has the aﬂ:licatian bren .Jlly signsd and Uallfled:}§

(b)jas the copies bsen duly signed. w&\} ! ,
(c) Have sufficiznt numbzr of copies of the a pllcatlon }P

Be=n filed,

S— h
4, UWhether all the nEgcEssary parties arc 1npl aded.

5. Whether Zngl sh translation of documnents in a lan“uagﬂ —
other than English or Hindi hesn filad.

o)

T T : . L . / . L “
6. Is tihe applicatisn on time, {(S5gz Ssgtion - 1)

&

7. Has the Vakalatnama/Memo of Apazrance/Authcrisatiar
bEEﬁjfllCd- J

|
8. It the apnlication maintainability.

(u/IB 2, 14, 13, or U/R. 8 Etg.,) \2>

8. Is the application accompained IR7/DD, for Rs,50/- \(%

18,- Has khe impugned srde s ariginal, duly attested lagitébl$§i>
copy been Piled. ' X
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APPLICATION U

Rozy

02369) Q,Ld
e o IDB Con @ :
Al I€ (\%re_ o el 200

AN

i A
JNDER SECTION 19 OF THE CENTRAL ADMINISTRATIVE TRIBUN

South Central leway,

)1’0"/) ﬁé yz'}?dﬁ,

‘E:AM t&
]@Vﬂﬂ?fﬂ ’
j lﬁh /9(4'/ /ﬁr)

AT HYDERABAD |

0.ANo. | 2GQ7Q _ of1997

* SiNo. DESCRIPTION

1. APPLICATION

2. LrNo.P/E/212/CLIV/VolH dt.23-6-97.
Impugned Order

' APPLICATION submitted for Post of
" GANGMAN dt:21-10-1968
Remarks

5. Lr.No.CPszszillst/Engg dt.12-12-96
Clarification of Points.

6.  APPLICATION - Containing Clarificaton
of Points

Lr.No.CP/232/Bills/V/Engg. Dt.22-1-97
Remarks

8.  Representation

4. LrNo.CP/232Bills-V/Engg. Dt20-1-94

=]
4
i

For use in Office of Tribunal

\‘k
08

@\?

Signature for Registrar.
ROy

Filing Date.

6 -1-
7 - 8 - ;-
9 Sm-
10 -1V -
11 -V -
12 - VI- |
|
13 - VI -
p. (;z;\;ﬂww%/
Signature of the Appli

Vi3

guuaé} - Jie




a v
APPLICATION UNDE{& SECTION 19 OF THE CENTRAL ADMINISTRATIVE TRIBUNAL
ATHYDERABAD
OANo. (200 —.of1997 -
Between: ' ’ * .
The Chief Personnel Mansager, /470
SouﬂmCmu'alRailwayJ Wend Lb phtee,
Secunderabad & others, |D@agra/  SBraved, " " .n. Respondents
Spel fomnds Phrdd | 2 DV} - o
- CHRONOLOGICAL EVENTS - : N
SINo. DATE EVENT | T . .. PAGE NO. ANNEXURE
. c
01. 1989-90 THE APPLICANTS HUSBAND .. . ... | .2.., .
© WAS WORKING AS GANGMAN - :
" UNDER RESPONDENT OFFICE
B 02. 23.2.90 THE APPLICANT'S HUSBAND DIED 2 —
. 03, 22-4-94 a"HE APPLICANT ISSUED LEGAL 2 -
JOTICE TO THE RESPONDENT
ER SEC.80 OF CP.C.
04 1994 " OP28CF 9% FILEDINTHEPDM. . .2 -
VARANGAL FOR SUCCESSION
TIFICATE
05, 3.7-1992 . THEP.DM WARANGALISSUED 2 -
- A/CERTIFICATE -
06. 23-6-97 RESPONDENT ISSUEDIMPUGNED . " 2 s
LETTER NO.P/E212CLIV/Voldl - :
07, 23-6-97  RESPONDENTISSUEDIMPUGNED - - 6 - -1
LETTER NO.P/E/212/C1IV/VolT
08 211068 R TOTHE 2@@8@@@@4 S7-8 0 SE-
¥ 0o, 200194 o¢ of the DR M. (P) BG/SCNo" - 9« oM. .|
‘ /232/Bills V/Bngg, T
10. 12-1296  No.CP/228/Bills. V/Engg, B 10 SV
11. 18-12-96 Aﬁplimﬂ.ettertothe anRespondcnt_ H -V-
12, 2-197  NoCP/232/Bills. V/Enge, 12 - VI-
; 13. 090597 Lettertothe Ist Respondent 3. - vI-
kak ! _ ﬁt“#*.***&*ﬂ*!# . ,
Hyderabad.

Dt: 28-08-97
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IN THE CENM ADMINISTRATIVE TRIBUNAL ADDITIONAL BENCHI
: AT HYDERABAD - .
I

f

| |

[f 0.ANo. (3¢ - of19%97 - ;l

| | |
]

Between: !
S/o0.Narsimha, agedrabom%ycm ll
Junior Engineer, IP.Way, -~ . , oo
Ramaglmdam, derabadDwmon, . |
Andhra Pradesh. { © ' ... Applicant -
AND rr
1. The Chief Personnel Oﬂicer, .
Head Quarters Office , e R 020“/’*"/ va

Secundcrabad

|
2. The Divisional Railway Manager (P) ,,
South Central Railway, O/ﬁ-D—R:N]:fP)/BGQ'\ e AN
No.CP/232/8ills V/Engg,,Secunderabad.
(
3. The General Manager,

South Central Railway, Railway Nilayam, - _ b
Secunderabad. . . . e Respondents |
f .
APPLICATION:; CTI 90 L

A@__hmww - |
f .
| DETAILS-OF APPLICANT
|
1. Pasticulars of Applicant : Same as stated above in the cause title.

rr

a) Address for Service' : M/S.B. SUDHAKAR REDDY . -
| B.NEERAJA SUDHAKAR REDDY . ,'
| * V.SURENDRA REDDY & ' ,
| V. SURYA NARAYANA SASTRY . :
| MIG-II, Block No.9, Flat No.9, - ;

Baghlingampally, Hydmbad-“

. Partic gggr g_sp_g_g Sameasslatedabowmﬁlecausenﬂe
3. Order ggm' which the gppl;cauomsmade ll

queved by-the order of the 3rd Respondent in No.P/E/212/CL. IV/Vol11 lizi
dt.23-6-97, tejecting the claim of the applicant for alteration of Reoorded Date rﬁpf Bnm,

this O.A. is Ililcc:l challenging the same. -

f
!
I

!
!
!
|
!
!
|
f
|




¥ Porsonel Officer, So

Railway Sec-Bad.

4. lunsdiction

The applicaT submits that the subject matter is under the jurisdiction of thi%s

HunMe Tiibunal as |

5. Limitation

The applicant

period of limilation as envisaged under Adminisirative Tribunal Act, 1985. of ¢ =) 91

6. BRIEF FACTS O

i

12

|
|
|
o2 I
|
I

rescribed under Adninistrative Tribunal Act, 1985, U? s g y'

|
i
i
i
i

further submits that the present original application is well within the

F THE CASE:

U1 The applicati

on i5-i1-156% in py
e =
working since then to

{71 The applicant
tor the pust of PLW.N
he became aware tha
and other relevant R

Railwavs. The mon

submitted representafion on 23-6-1977 and 16-3-1983, requesting the authorities to alter

and record correct T
No.CPr232/Billes/ VA
RAILWAY MANAG

and 1 is stated that f:r power for altering the Recorded Date of Birth is vested with Chief
i

Ui} ihe LIVISIO

has vide letter No.CH

requested the applicant to clarify 3 points. The applicant by his representation dated 18-[

12-1996 (Vide Anne
ihai il was only during
know about the abovy

Authorities. After m

{Vide Anncxure No. |

i submit that he was appointed as Gangman in the scale of Rs.70-85
prsuance of Application submitied (Vide Annexure-II) and has beer

the utmost satisfaction of his Superiors.

submit that in duc course he applied for appointment by promotion

|

1 in the Railways in the year 1975, After submission his applicationi
his date of birth is wrongly recorded as 19-9-1940 in the S.R. Book
ecords. The S.R Book is always Retained in the custody of the

nent the applicant come 1o know about altered date of Birth h

ate of Birth i.e., 10-3-1950. The applicant came across a letter
INGG (Vide Annexure - I dated 20-1-1994 of the DIVISIONAL
ER (9) BG.SCR, wherein a Judgement of Supreme Court is Quoted

h Central Raitway Sccunderabad. I

1

NAL RAILWAY MANAGER, South Central Railway Secunderabad
1/228/Biles/v/iEngg. Dated 12-12-1996 (vide Annexure No.IV) has

sure No.Vihas also clarified the same and informed the authorities,i

his submission of application for Higher Post, the applicant came to
mistake regarding Date of Birth as he was informed by the RailwayI
ofracted representation, the Chief Personnel Officer, South Ccntralg
ssued impugned letfer No.P/E/212/C1IV/Volll date 23-6-1997,!

ywherein the authoritics have rejected the claim of the petitioner for

|
i
|
I
|
I
I
I
|
i




&

w el

alteration of recorded Date of Birth from 19-9-1940 to 10-3-1950.

13

H 3.4

The impugned order

is challenged on following grounds.

a) The applica
10-3-1950, at the time

b} 'I'be respon

GROUNDS

nt 's Original Application contains the correct Data of Birth i.c.,
of his appointment to the post of Gangman in 1968.

dents and the lower grade officials by mistake may have altered the

Date of Birth for which the applicant is not responsible.

¢}y The so call

od Railway Board instructions No. E(NGYII'70/BR, dated 4-8-1972

are not appiicabie io ihl‘c applicant herein, because the applicant came to know of the wrong

recording of Daie of B

Railways,

d} The applic

change of Date of Birth.

wth only after 1973, that too when he applied for Higher Post in the

ant is seeking only alteration of recorded Date of Birth, and not

The applicant submit that the impugned order No.P/E/212/C1.IV/Vol Il date of 23-

6-1997 15 bed in law

isspondent 1o alter the

1940 only due o the m

and principles of natural justice and consequenily direct the
wrong recorded Date of Birth. The Date of Birth is altered to 19-9-

istake of Railway authority and the applicant is no were concerned.

Hence it s a duty of the Respondents to alter the Date of Birth and allow the

applicant to retirc on 1

7. Details of Remedies

The applicanty|

Trtbunal.

1-3-2008.

hass no other alternative remedy except to approach this Hon'ble

8. Matier is not previausly filed/pending:

‘The applicant fi

urther declares that he had not previously filed any application, Writ

Pefition or suit regarding the matter in respect of which this application has been made,

M| —- Y| FY |F Ar "

W | —




before any Court or any other authority or any other Bench or the Tribunal not any such

! application, Writ Petition or suit is pending before any of them.

- 9. MAIN RELIEF:

It is prayed that this Hon'ble Court may be pleased to quash the proceedings

" No.P/F212/ChIV/Vol.

" Railway, Sc*underabid as_bad in law and against Principles of Natural Justice and
1W3. Sro ) : )
. consequently [illow thej’?lpphcant to retire on 10-3-2008, afier carrving out alteration of

recorded date of Birth

orders deems fit and necessary in the circumstances of the case.

" 10. INTERIM PRAYER:

14

o4 4

lak respprrdlert

1 Dt.28-6-1997 issued by the General MaragesP), South Central

as 10-3-1950, instead of 19-9-1940 and pas; such other order or

Pending final decision on thc.appﬁci‘i(}v(he applicant secky for issuance of the
’

following interim orders
(a) To alter the Date of Birth as 10-3-1930, instead of 19-9-1940 and pass such

" other order or orders a§ deems fit and proper in the circumstances of the case.
(b ) To CONTINUE the applicant in the

conditions and pass such other order or orders as deems fit and proper in the circumstances

of the case.

11. Particulars of Co

same Post on same terms and

't Fee:

i) L.P.O. No.

12. List of Enclosures ;

i) Drawn on & payable at: i

12. 2472 & Date. 2'5?/6%"L _
o 5o\
(0 oD Romomet

i) LP.O.

: ii) Material paper, Covers, Acknowledgements.

P.Swamy S/o.Narsimha, aged about 46 years,Junior Engineer, II P.Way,
! Ramagundam, Secunderabad Division, Andhra Pradesh do hereby verify and state that the

material facts

Hyderabad:
Dt: 30-07-97.

facts stated above ar¢ true to our personal knowledge and that I have suppressed any,

P

IE APPLICANT

VERIFICATION

P Suoop

SIGNATURE OF THE APPLICANT

e

TR

e

|
[
|
[
|




t. The appli
pending before this Trit
Andlva Pradesh, in whid

The applica
Tribunal or that any
Trbunal/High Court of A

raised,

f 2. The applicant

"as Respondents in this 2

following reasons.

16

DECLARATION

ant hereby declares that he is not & part to OARP/WP
unal or disposed of by this Tribunal/Erstwhile Tribunal/High Court of

h the same issue or similar controversy is/ has been raised.

nt is not a were that he is a part to any OA/R.P. pending before this

OARP/WP. has been disposed of by this Tribunal/Erstwhile,

indhra Pradesh, is which the same issue or similar controversy has been

nereby further declares that persons likely to be effected are impleaded

pplication/not implead as respondents in this application for the

P, Swamn
CANT

APPLICANT &




N g
f ‘ Aux-T

South Central Rallway

]‘ Headquarters 0ffice,
PerSonnel Brench,

|

Secunde‘rabado [J
No.P/E/ 212/CL.TV/Vol . TT at. ) ue. 1997, |
S '_ A |
= ‘ .
' / T A | !
81 P.Swamy-Narasimha, e | i
JII—} I/P I\;ay’ ) k “I
Ramagundan/3ecunderabad Divp. { ‘F
|
/ (Thro! DRI/P/SC) IJ |
) \"- | [
fub:~Al teretion of recorded date of birth | 1F
]

}Ref: Your representation dated .5-1997.
|

[LER o ]

Reference your representation dated -5-1597 on[
the aboﬁre subject, |

Your request for alterabion of recorded date o‘,‘;f' :
birth was nat agreed to,since it was a belatad claim. |
for whijch you had submi;ted vour representation dated
i‘.’_'.-6- 1977 in the Division/Units, |

In teyms orrRailway Boaz-d‘ instructions(Wo BN G)/
TI/70/BR 1 dated 4-8-1972), the Railway employeesS in |
Service on 3-12-1971 were allowed tc represent thetp'
ceses for alteration in the recorded date of birth ldtest

by 31.7.1973, After 31-7-1273,n0 request for alterdtion
irn the recorded date of birth oan bg entertained if -;t
has not been submitied before completion of the proba-
ticn p# 7iod or thres years service whichever is earl%er.

b
'In view of the above instructions, there is nol
provisfion to consider your request for aiteratim Oil

r'acordlbd date of birth,
‘\\
b
/}:’lease note, SR |
S0 4 8 “u !
| L (P, Srlnivdsulu) P
, _r::-:: im‘ Thief Personnel 0ffijcey,
./ . = . N ; ooy \[
G B b,
| ';‘f/ ¢ o #/ ?"r- *
R EACH :
I A £ ‘g_} Ve |
e b Jireee % |
34 R - !
[ ’ n 3“ rti 15' ‘
A ¥
%;‘ﬂi‘(x;\ ,;\?%: %s;? & /{{ f
A g 8 LG
\aﬂ.,;; ’;
= w1 gy T 1
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. i
Ty | [\§ NNEXD QE - ”
jr.\ -!“/.' . | ~—— e / - 1
7 ps OF PARTICULARS FOR_RECRUTTYWT OF GANGMAN CLASS T ; i
“o” { ! < F
The Divisiona Pnrlneer(ﬁoublinp) ' S ‘
fouth Central Railway,
. Sseunderabad Hyd,
'.!’_- e . Sub: - Avplication for the post of Ganeman.
<P .

Ref:-<4 Your circular No.STP/Misc/43/Recruits
dated 16-0-1968. -
|

1. Tame in fUll(BLOCK LETTRRS): - SwAMY  NARASIMHAL

;@ Tull Postal Address: gw—amMa Nowasimhs . o
. | ) M%QM(.J MCW. . (_‘thbl'kf/)m . '

d. Tather's name:

Nmuam'mm : |
4. "ceunation of fa‘ther: ‘Q/Lua wf_m\ ‘- 74_,.—\
R""( mw - . - P \r’/—\: ( '-‘Mbu:
&7 Wxact date ofbirth: T —~— < [0 3. 1988 X
{o Relt l ; 1 Manch NFMJW%;I__,{—"—"'
‘e Religinn ; (Whether beionp,ilgg——\ Ha/uanNS . '
Tactae }o scheduled caste/t..kibe) Sthpdated 5’-"&.'""
. 7. Blueational qu*xl:lrfication; ' T elak f y
g CLFy 2 .
Y. Two versonal identification marks:..-
1. a wofe :JTI o a}inM )
<. A "bﬁ.zﬂpt c'h ,[{u. &g/f'(-’,cdk . : -
.Tf el af@r‘ to any retired Ao % NWLA“""}/ e
(:ervlnn or deceajsed Railway E !Qa_,‘w ‘[

enployee, state rplationship Hr; o O NCOAL
furn:sh adequate Eroof of T ] |

* . .relaticnship) : , o QAgrars ‘> m»—-.
j ' . i |

10. Tf working as casvla labourer in

the Raillway, the veriod of RN AN o ‘fowwwv( Zﬂ.&"v’v
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receive
of rcoo
leaving
vuatkesa
rpplicn

o
e,

I,

J¢ the DRN(P) BG/SC,
P32/Bi1ls V/Bngg.

dteration ef pchrde& date
nrpsimha  PVI/RGP.

i P, Suamy sfo Varasimhe wpfkiﬁg as PV in s
0~2300/85HE hpe submitted & representation df.10.12,92

d in this for alterstion

rded date of “birth duly

1A o) 41

. r'Lg ;h 2

i

of birth of Sxi P, 5

L

~office on 1.7,93, requesiing

gro&ucing a orlginal

certificate issued by Head Master, £,F.High

22.5.6% for the recsons mentioned 4in h
tion, : - '

(LR
el ¥

brief-himtory of 'cpse is as‘undetﬁ

Date; 2{)-109“

WANY -

o) e

Hehool
Sghool/
le

j

above named empleyse wes' ‘initially sppoint

2

pd as’

bangman; in
progressed upto the

pest of PWM,.

goele Kg, 70-85 on 19,11.1969 and he was further

YA T

A
conpy of
rocruit
ag 10,3
criliion
e
oo
the nge
I
employe
of birt

medicnl
the fro

.o e td. q lho, -

Mt doke mm_toah

mont  as Ggngmen, 1t hap been mentioned by th

attegtation form

B con be seen from %hé application along with
the School legving centifioate guinittod at

1950 as his date of blrth, In responge to h
DER/D/SC hag offered the post of Khelesi dud

the colump of date of birth as 10.%.1950 in
20 yeors, o o

(i) o
t 19 not understood ( how the-date of birth of:
e was recorded as 19.9.40, it

h as 19.9.40 was recorded “in the SR

1 basing
certificate issued by ADED/SC which is

avail

Soe @R
attested

he tims of

e employees
18 eppli~ _
y enclosing |

in which +the employee has mentibned

il cating

the

appears that the dute

bn the
able on

nt page of 3R, Incidentilly
nx

the otap
and 16,

on A0, 1
wlaoo %
of GR

LA -s. {j.ru"_‘?‘_'f
Loatloh

Bre-poh

md £ oo
21.11.8
by .
in  und
corroct]

L

Ly

- "t\'.

{\“n" ¢t r}\-\ 1

.y
are ek
with Py
nd conting

I
ﬂ!g ¢nn be seen from his SR which w

Loyee had submitted the

| representation on 23
5. 1983 requesting

Tor glteration of recorded

[

_ ap attested b
1.69 hiw date of bilrth was reconied &8 19.9.
ne medicsl certificate which W™ proted on the .
Ln indicnteda his oge ms 29 years as on 19.9

» 1t is mentloned! that

6,77
date

of birth which is avallable in personal file at ¥.142 snd 182
an’ no Pction appears to have tpken in the matter,

v CPUWI/se
1940 angd
froent page

o (e

1 connection with the altersticn of date of bi
Ls invited to the Judgement delievered by Jab
in the cusae Y
ther under the coas do. 80(R) 1387, (1) @ T/15
G. (Copy of the judgement enclosed) which was.
boonrd under tholno 1r,ﬂo.E°NG,1,92 T2 at, 4.
ex para 6, 1t dis obssrved thet 1here ieg no ba
Len of an entrey which ig imberently beged on

i2.¢ with the {lilef Persomnel Officer, the came
ersonel file and SR gre forwerded for perunsl

<74Q SR m

/%ééiinlﬁéff for~ Divi,Ely.
-

-

L

of Charless wilson verces, Union o

\
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rth attes~
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l? 1dia
p/D dt.
forwardad
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r  to »
n ¢laim,

ince the powers gfor alteraticn of recorded dﬁte of birth
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)

rothe final  decimion of the Uompotent Authofity,
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Ko .GP/228/Bille/V/Thgg t 12=12-956

ai BB -.zlﬂzywﬂaram maa,
P/, I {I/RIM

b

Refe=Your repregentation dt 10=12=92

eranl3

Heference your letter cited above, you ere &dviged to 30118«'!‘ify

| . e
Nwﬁxuﬁﬁr@ 1 t

Southi Ventral Rajivay

QOffice of the
2M(P)BG/3C

I ;
(Thr ough 3 AIRT/ FIM) ‘ -

*'_c“ltLeratj.on of Gate of birth in favour of Sri Swamy-? ' |

Narpgimha,Pl/IIL/RDM

|
|

the following points

-
[

2@

‘fou have submitted an a pplieation for the post 0|

wl‘gman during the year 1368, affixing your signagure as
Str%mynmarammha Hfter being appointed you hmox, have affixed
your LTI on the ledve app}.ic%tions and alao on yo r p2as
apghicltions, 1If you have pagsed VIII th cli2ass, My did you
af:ii:sc your LIT on the leave &pplicetion/pass applilcation, .,

In 'medical certificate Ho,53 4t 19=9-6Y9, your agé_ wvig [
regorded ag 29 yearg and you have affixed your LTI having. [
accepted the same, Plce2ge glarify agto how you lhaVP ﬁccept 2
your age &s 29 yearg on 19=9=59,

In the &pplioation sibmitted by you for the poat;;of P
'Jni O=11=75 you yomreelﬁ’ have Xecgorded your ci&te of hirth

2

U

2e [ 19=9~40 (xerox copy is enclosed), In the, erv;ﬂce egiater
algo your d8te of hirth ia recorded &a 19=-9=40 ami you have
affi xed your LII in the ga'vice registe’. In vigw of

iten 2 2nd % how you &re now ses¢king alteration of date

of Ibirth 8g 10=3%=50, P
You 2re adviged to ¢ larify the above points to dc"al your
eﬂarm further, T
; F

for IRM(P)BG/SC el

L : I

i/« LEN/RDA for information pledse, | , f
. ' I

¥ ]

~_ ]

{or DEM(P)BG/ gC T

| r




my SR ang came to lmow that My date of birfth vaw wonglly regorded - |
in the S8, “*o this effect [ have aubmitied my representation ]
on 2%bw]? 8nd 16=%83 emoloaing the school leaving Certificate
for Altetstion of recorded date of birth, My represeniations {
hag been rnot congidered go A, B T ‘ ‘ [
|

ceesdf® N

i

g

i

!

|

nen (€I, IV) though literate 2ffix LIl on every applioftion

like péay 2nd ledve ete, It is dlamo practice th&t evenjon pay
voucher s gangmen 8ffix LTI imetend of algnaiure, Tnis] ay kindly
bt got confirmed by referrring to various PWla/IOWs om| Secanderabe
Viviaion, Dae to thlis reascn, I submit that I 4£fixed|LII on i
evary application affer entering in the Service, It iaﬂ evident
from pere I of the &bove with that lett=r I signed my a8pplication |
for the post of gengpeen beitre sntering service, o

2, In regard to para No, 2 of your above letter, I| submit that|
I do not resember at this dietant date whetherl have afifixed III ei.’r-
Medlogl gertificate accepting the dge certified on M.I! ean cnly
gabmit my feeling that my LTI would have bem obtained|on the medicad
eartificate by the medicdl officer for the pake of idm@ification |

but not @z an endorgement of age certified on the medioBl ce:‘t.‘l.ﬁ.c&,lia

%, la regarde the date of birth mentioned in the I. ¥ applicatd
gabmitted by me on 20-11="3§ I subnit that mny date of birth wae I
ajready recorded in the 38 ag 19+9-40, hg per the record of the 7
S T hove mentioned my date of bifth in the application’ of PW ag |
m 19=G=40, I belived that Lf mention 10=-3=135) ag my date of hirth)
my applicetion for PW post was not been &accepted baging on the !
3% recording and my application would ha&ve been rejected,

© e e et | e i e '* .“ | ]L
)
oF .
. | | - - \U-m enegun don ‘ -
Frome {wam 0RE 7= patelanieniaios
T, Swany, : : o
g/ 0, Naraiwhe, ;
J B2, way-11/Repagunden, -’
:
Tae : i
T viglonal Railway Manager, :
Pargon®) Braneh, (BF), |
$ EGUNDER4BAD, ;
: | i
Sij{:l",, - ) E
Subz- Alteration of date of Hirth in favour of 5
P, Swemy, JE/P,way-I1I/RDM « Subpitiing khe |
angwer t0 the gnarries raised in the. |
re erame-lett%r, w Reg, ] i
e , : | i
Refgw DiM/E/ EFEVS{} letter No, CP,228/Bille/V/ EIG:H f
 dated 12,1395, [
| : ’ | {
¥ith reference to the 8bove I bumbly submit the following }
few lineg for favour of consideration, A : _ ‘
1, It is @ normal pwractice in Fhgg, Department ‘thq-rt -Gan g i}
1

Iihréh.@r I submit th&t after being literate [ have/gone through!
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Sub Alteration of recorded date of bLirth - Case

Ref's Your Lr.NozP/hJ212fﬂlﬂIV/VO].II, at:1o.1.01

1

. : i ‘ .
| D\ NANA AV 'S S \J/\/ ¢

SOUTH CHENTRAL RAILWAY, é

Office of the
DRM/P/BG/SC,

Secundersgbad,

YT

of Sri P,Swamy - PNM/RGP, now working as
PWI-1II1/RIN4, !

w10 ]

: 4
= following remarks are otfered on the observations

vour lettor cited abova:

elfar~ Inspector has been depiuted to H@qd-“asﬁer,

+High School, Chatkeear to verify the gﬂnuineﬁesa

the Yronafer Certificate and the Hend Masrer e
Lr.ko:, dt329,11,1996 certified that Sri ¥.Bwamy, [ -/
Narssimhs was a bonnfied student of higschool 5

h admisslon Nci1329 and ke *rnat he stuiied vIit

38 in 1965 and the Datée of Birth of Spi F.Sweisy

10.3.1950 as per the Schoal records, Copy of liis

ort and H.M's letter duted 29,11.1996 aro enciosad,

proposal for slteration of Date of 2{irth senﬂ vide

s Vffice lettar of sven gaumber dt:7.1.97 has ﬁhe
rovel Of Sr,DPO/SC, :

deerks oo, Setsumdebad @ POLa s e 4 Amm b |

- . PR PR
Aefliele oabiad 2 3 L R P (8 VAN = N B cﬁ-« T~ *Hwa ui,f{;. DY

On

the requea? of the enployee for altergtiom of bate of;bfrth ﬁﬂ\ﬁ‘
aa 10.3.01950 appeers to bs ganuine, : J '

Yo

. & 4 3 " -7 M "
- the cdectl:.on ol thy bompatative Authority 3Ram~9¥mar
Sent Serpwith for perussl nad return, ’ ?

the basis of the certificates of tra HeedﬂastJr RPUPR W

7; '
I

8re requested to examine the case gnd communt

rte
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lmogundar, ‘

v 3 0597

s
& leas | A'NN‘E)KU@E _\ﬂk
bo by Eprmsditte, |
ot BneanarpddE/ R Wey ]
Dgoaf ik,
proebitoretsd Dhydsden, .
|

Py

Pig dhdet Crrsesasl CLikcor,
idth Cartegd Ratluey .
Psoubugpatad,

(e’ propar chapnnl) : |

e : |
' Siuby (Q%erction of recswded Date of Birdh, | :

. I b wukai¥%d o reprosantetion dated 10,12,92 i lagh ERN/SC prqresting
- bor CAlieBion of oy resendad date of birth frmp 19.9.4 | % 10,419 €y

adtodar the erdgingl 3ches) leaving soxtificate issne by leud % astor,

Clie Pezdeled Dig2 Scheel, Gdatkenaw on 22,6,85, X i jpow glwer %e tmder- |

ier.d Wt oy peqrast Bea aot been qrued te by tho ot potent mitherily ;

vt t:s:-lgn;tg rorsens wnd the san xes atvisad Vo W/R/SC vide your

e letlen Ao, P/E/222/CL XY/ Vel AL datod 103,97, ‘

L zigu. it yen Yo Kisdly rovien the doshshos far the follexing rensoms, |

+ Lo vy cppliodtien seckisg appoistuent I had clesr | dndicated my
iiete of Dlrth &3 10,3,1050 daly ercioging dttosted ppy of School ‘Lesving
~ eretifiecka, ﬁ:aamtng.l{ & wos ollevad tho peat o Ehalisd by LEN/G/SC
d:ly viclesing ax attcsteSion form hn which I bhsd ¢ roely indicated my
¢itc of blrth es 10,3490 wd age i yeors, -

31w eppolnted w Gengnow A stodo 15, 70.06 (45) o . 19, 11,69, If'my date
¢ Bl weg to ko tuen e 19.9,1940, I wauld nob | lye b offexed the
post 22 I wen overcged (29 rrs).

Figd 1% gipoers et ny dete of birth wap recorded s I8 9,4 in my $,R. based
1t Kodled fitnoss cortificato waick wos insor: l@f sl hod esologed

vy tilood eortificate wioag with ay gplicetien for | whareln oy dite of
Vit res ¢leesly dndAoastad ce 1), 3, KD,

+ -

13 L el wiloftted o wprozentetion cated 23,6, 07T 1 4 15,8, 1963 raquesting
Lo Dtercilon of reromied dgte of birth md ) ton g to ha

L.30 Setan by the dd::.inu‘ti-'a!efﬁl. e mpmm:'taﬁ a8 m':p'nﬂl uile 12

ry poretaal  filo o foilos 142 edd 182, !

€1 o Lzfergese Lot your olfise, Sr, DPO/SS had &ag ted 3 wolfare Inspectep
' » sodd scheel after

[

i o &BLE, Oalee}, €iditenor ond e Hoeod Nnster of
vellvlag the resords bol certified thel I was & b safidy studeat wity
ciduclen Ny, 321 aud thet 1 hed studied UIIL class \n 1998 and thet wy
gty of Mats ao per scheol waconds is )0, & 9D,

Lo wiew of o foregeing ressons and slve A visy f the fast thet the .

Srrinisbrutien ket folled to talip any sotion us my Tepire hatstions dated 23,6, 1977

)

r2ALE, 1923 wd oy elda kedug gonndine based on mtion oste! s2000) rocordes,
I a0 4% yaa to idncly roview your amlier decisien sid . wowrd sasetien te |
Peer o Cibe of Birth fram 19,9, 1940 So 10.3,1980 in at' ke official resords, |
e gy s “iglking ym fr enVdeipdiden, | |
“f‘ e gk#n/ﬁ,&v/,uxyq Y iy tatthtully,
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 below in your application within 14

issue of thi

0-AREGD. NO. 2.9 39 ( )

BE Rty 6b0

I am to revuest yo

1S letter, failing which you application will n

%

CENIR.L ADMINISIRATIVE TRIBUNAL.
HYDERAZAD BENCH.

u to fectify the defects mentioned

days from the date of

d and acticn under Rule 5 (4) will follow.
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IN THE CENTRAL ADMIVISTRATIVE TRIBUNAL

{ ‘L AT HYDEK ABAD _ ,
( 0.4, YO, 12 62 of 1997, ° |

BET&E?W: : .

P. serMY _ .o or . we APPLIQAFT

AND -

Dividioral Reilway Maneger(P)
South Centrel Rallway,

. Secuqderabad and others: .o o RESPO['DENTS,

| .
REELY STATEMPNT FILED ON BRHALF OF RESPONDENT 53 |
| .

I, K. Ponnuswemi 5/0. Kolangaya Gounder eged 41 years

" occupation: Government Service, residing at Secunderabad

dc hTereby -s0lemnly &ffirm and .state as follows:- .

Lo (I em working as Sr. Divisional Personnel Officer
Securderabae Diviqion, Sou’ch Centrel Eai]way/Secunderabad
angd Flespondent No.2 in this cese &nd as such I amiwell
acqwaintea with the facts of the casege I &m filing this
repHy stet ement on behalf of €1l the. Bespondents aL I
havef been euthorised to do so. I have reed the contents
of t*(he 04 and I hereby deny the verious materiel &verments
madf therein, seve those thet a:qe? expressly gmit‘oed

her fin‘. El.jhe applicent is put %o 'str_ict-proof of £11 those
avefments thet are not specificelly aamitted heretinder; =

2."| The Resbondebts submit as under in reply to the

var(ious averments mede et pers 6 of the 0.4, ;
(i}(The applicant wes-eppointed as Gengman on.scale

RS.| 7085 ulth effect from 19=11-1960.

- (11) The spplicent heq, vide his letters dated 2346,77
anrii 1€, 3.83 recuéstea for corrécting his date of |pirth

frqm 19.2,40t0 10,3.,50,
(111} The dete of birth as recorded in the Servite Reglster
of ‘che Applicant 1is based on the certificastion wade by

thf Assistemt Medical Officer/South Central Bpilwayf‘
SeTunderabad vide certiflcate No, 53 dated 19. 9.69,-

0.2'00

|
|
|

i v dit

”ﬁ-.rrm TUA Y . it
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#.W ' - ‘.1915,#177&?—47 |

rest, j’umr aai Dfficer. 3.
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-Trecorded &8s 19.9.40, snd in acceptance of whiech the;

~in his da’ce of birth at this gdistent date-

level offiecials at an'y voint of time.

T
Asst, Personnei O

II2-

whe;‘ein the appli‘cant was certi fie_a £o be 29 yesars

8
es on 19.9.69, snd accordingly the date of birth wa's

|
epplieant haed effixed his LTI on the Medical Certifi cate

and in the Service Reglstere

1d

22
;@fz’

Hence, the averment made

by the epplicsnt that the dste of birth is wrongly %ntereé,

is not tenable.

(iv})

Certalin

vide 1
was replied by the applicant on 18,12.9€,

etter \To.(‘P/228/Bills/V/Engg. dte 12.12.2€, wh' ich

l&rif‘lcation were sought from the apnl' icent

The conterg tion

. - }
of the applicant that the steff in the Engineering. d!épartmentt

usuglly affix their LTIs is not tenable.
the appli_cant is expected to reac snd then only af‘filx
LTI or|signature to eny offiecisl document.

Being a lf;.fc.era_te;

his

Further, in

his application, submitted by the applicant for the post of

P end foryarded to this office on 20.11.75 by the |

Permanent Wey Inspector/Ghatkessr, the applifent head h

- |
entered his dete off birth as 19.9.1940, and signed it),

authenticating the. entry regaxding his dete of birthd

imsel £
duly

Hence,

the epplicant is estc:pped from making & plees for alt%ration |

3« The Respondents further submit ad under in reply t:a the

|
verious grounds urged in the 0.4, 5

GROUNDS:

. |
&) The epplicent's original application dated 21.10.6'8

for

appointhent as Gengmen shows his date of birth as 12. 10 48,

. which wfs later Eltered to 10.3.50 without any attest\i

by any tf'flcialo
b) There had been no mistake by the Respondents or 1014

on

er “

This dete of birth

entered|in the Service Register s based on the biologlesl

aege of the applicant, &s assessed by the euthor ised Mgdical
Officer vide MeCo WO. 53 dated 19.9.8® issued by ki ASSistant
Medicel Officer/South Central Bailway/Secunaerabaa. ' |
. L .3. [ 2
1‘\@@/{ | o,
ATTES S eg DEfe e T
rp-h.. & 7H3 RA G, LJn ' HEE doar

iticer. S.C.Rly S6

-~
éD.'w, AL FEN gy %.

L
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i, _

© @) Thie spplication tenhtemounts to seeking chenge of

"~ has not -b'ee.n agreed to by the ecompetent authority.

latSe

.

D D e g
e} TtLe‘Bailway Boerd's instructions comtained in thelr
letter To.R/NG/ fI/ 70/BR dated 4.8472 equelly eppdy |in
this c'aSe glso. These instructions had been glvenjiwide
~ publ ci‘ty. Under these instruections, the Rellway e pioyeeé
who Iere in service as on 3-12-'?1 were gllowed to represent.

thelx cases for glteration in the recorded dete of ibirth

1ate4Tt by 31-7~73, with the conaition thet no secon
.oppo:ltunity would be given after 31=7-W. "
had

]d
As the aLpucént
ot epplied for alteration of recorded date of lbirth

before 31-7~73, his ‘request‘ for chenge of dste of birth

heas r*ot been agreed to by the compeft'et{t huthority.

dete of birth only, which 1is not tenable et this dil stent

date. Therefore his Teguest for change of date of pirth

-

For the ressons stated ebove, it is submitted

L]

the Ot‘ is untenablé end 1s devoid of any merits
T
be pleased t0 dismiss the OA with costse

DE%OTW

st Az wifhs AR
7} fas'm

Sworn|end sighed on this
the ‘!i (ay of Deecember,27

Qnderabad ‘befqle ?ﬁeﬁ S. C. Railway ;SC,

At (borr./(

mmwﬁ* #Fmﬁ’ni e ]

Asst, Personnal Nificar O RIv §fF

is therefore_a prayed théat the Hon"dle Tribung}l

. By, Divisional Pergnnne! Giliced,

1

yat
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IN THE (ENTRAL ADMII\|I]$ ’IRATIVE TRIBUNAL : HYDERABAD BENCH

‘ AT HYDERABAD
O.A.No, |1262/97 ' \ Date of Qrder:j. 18,2.98
BETWEEN ; :
P.Swamy ' «s Applicant.,
AND | ‘

1, The Chief Perscnnel Officer,
&,.C.Railway, Rail Nilayam, i
Secupderabad, : i

2, The Divisicnal Railway Manager ), :
5,C.Railway, BG Divisioen, t
Secunderabad, : :

3. The nexral Manager, _
.C.Rélilway, RailWay Nilayam,

Secunderabad, -- Respond ents,:
Counsel for the Applicant .. Mr.B.Sudhakara Reddy
' i
Counsel for the Respondents «s Mr,D,F.Paul
CORAM 3

| . .
HON'BLE SHRI R.RANGARAJAN : MEMBER (DMN.) |

ORDER

X As per Hon'ple Shri R.Rangsrajan, Menber (Admn,): X'

Mr.Sastry for Mr,B,Sudhakara Reddy, learned ceuﬁsel
for the applicant and Mr,D.Francis Paul, learned counsel

for the respondents,
|

2, The applicant joined as Gangman on 19,11,69, Heé was

| : :
later promoted as Permanent Way Mﬂfstxy in the year 1988, He
is continuing in that capacity now, He fjiled a represéntation

oen 18,12,96 for altering the date of birth from 19,6, 40 to

: 1
10.3.5 « His case was reconmcnded by the DRM by the letter

No,CP/232/Bi11s/V/Engg, dated 30,1,97 (A ~6) for correction

of date of birth as requested by him., He also submitted




another

of date

3.
23,6,97

natural

respond

N 2 LR

representation in May 1997 to R-1 for the correction

of birth, However his case was rejected by R-1 by

impugned order No, PVE/?I?/Cl.;V/VQl.II; dated 23,6,97 35-1).

This OA is filed to Set aside the impugned letter dated

issued by R-1 as bad in law and against principies of
justice and for é~consequential direction to the -

ents to allow the applicant te retire him on 10,3,2008

after carrying out alteraﬁien of recorded date of birth as

10,3,50

4,
of Part
his dat
~and  henc

as 10,3

5. -

for the
- submitte
recruitt

that le

The applicant relieg on Annexure-2 docunent i,e.

instead of 19,9,40,

"Form

iculars for Recruitment of Gangman Class IV" toe state that

of birth is recorded as 10,3.50 by the FWI Inspectér :
"¢ his submission' that his date of birth is o be treated

.50 i8 in order,

Inexder teo verify the above submission we have called

service record of the applicant, The Annexure{2 document

»d by him is an application from the applicant for
nent to the post of Gangman in Class IV categary and

tter naB bean Signed by him in English as Swamy'NaraSimha

&hﬁs@hbpe States that his date of birth is recorded as 10 3,50

in that

Ammexure, To that %@M Fe—io—stated—that he could

not pr

uce any decument or a scheel leaving cerfificaqe to

State that his date of birth is 10,3,50 at the time of his

actual
and on

Was dec

jded as 29 years by the medical authority,

ppointment, Hence he was subjected to a medicél test

the basis of that medical test dated 19,9,69 his age

The'gpplicant

accepted the Same by putting his thumb impressiocn on that

certlfiuate.

d&%;g?g%

sService

That _age has been correctly recorded translating
A Gl

19.9,40 and it is recorded by the PWI In5pectar in the

regiSter ef the applicant.

b
b

If the applicant had

.ol




LE | 3 L

r - .

studied up to VIII clas&ftherc should be no difficultyifor

him to preduce his date of birth at that time eithcr by

predue ing tranSfer‘certlflcate er other relevant document

|
at the time of his Joinimg}ﬁe has accepted his age as 27

years and preof of that he ha® put in thumb impressiecn on

the medlical certificate dated 19,9459 isswed by ‘the A8qistant

Medicall Officer,
st@ange| to me A-the applicant had signed in his applicati
recrultment as Gangman iﬁjsnglisc7

certificate he has put his thumb impression.

leads to

genuine ©r net,

|
alge looks

hn for

S5.C,Reilvay, 8 ecunderabad, It
ot '

wilenna, : -
Wherews in the medical

| That itself

& doubt whether the qualificatien he possessed is

The Annexure-2 document produced by him is

an application submitted by him and hence the date of birth

as given

as it is

in that applicatien cannot be trcated a8 & correct one

possible that the applicant fer reasons best kmcwn to

{FeA

hanicaulz have imdicatcd the date of birth advantage@us to him,

It is &
the pos

his date

by him in English,

© seentfhcn the applicant putin his applicatien f@r

of PM in the grade of &5,330-480 in 1975 he ha§ givem
of biith as 19.9,40 and that applicéti@n has béen signed
}That épplicaticn was ferwarded dulg

recommending his case by the Ebrmanent_ﬂay ;nSPecter, Ghatkesar,

When the
19,9,40

of birth

applicant himﬁelftas stated his date of birth as
in the year h975 he cannet now ask for change mf date

as beptember 1950 in 1996,

6s It is stated that in 1973 a notification was 1ssued by

the Railway Board asking all the employees to submit their

representation if they request for change of date ef bir@h

withdocimentary evidence bef@re 31, 7 73.

did net

his date

" But the appliéant
ubmit anyqapplicatlen. Bven in 1975 he has accepted

of birth as 19.9.40 when he submitted his applm?atien

while applying for the post of PiM,

n_— | RN Y




[ B ] 4 .‘.

-

7 Phen such a d@cumentary evidences are available ‘on

record [to show that his date of birth as 1940 the applicant

cannmtrtbject to the cntry @f the date of birth as 194Q by

filing
Servicel

date of

n application in 1996, i.e, at the fag end of his
The Apex Court clearly directs that the change of

birth at the fag end of service should not be accepted

L

unless there is extraordinary evidence available for correetien

of the date of birth,

His- app]

In the present case I find that there is .

. T&?e proef for accepting the request of the applicant exbépt his

zM‘;E*:.ippl:i.c:'an::'.tsn wherein his dats ef birth is recorded as 15.3.56.

.icétian at the time of joining service &s net a real

preef to come to the conclusien that the applicant has a case

fer corx

ection of his date of birth, The efficial documents

. Ao :
right frem the date of his joining servicetfngi&mqn his date

of birth as 19,9,40 and that has been accepted.by him dumber of

times, |Under these circumstances I find no reason te allew this
application for cerrection of the date of birth,
8, I that the_alpplic@'ti@n is liable to be dismsseci as
having no merits, Accordingly it is dismissed, Ne costs.
(The service recerdis produced by the reSpendeBts'were
perused and returned back) :
( R.RANGARMM )
Menber (Admh.)
Dated : 18th February, 1998 . Q\////f
(Dictated in Open Ceurt) Q?S
ad
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ll é; |
l LR ] 5. -
Copy to: l
1« The Ch1EF Persanngl Officer, South Central Ralluay, ' r
Hallnllwyam Secunderabad, Jr

2, The 01v£31anal Railway Manager,(P), South Central Railway , ' ﬁ
BG DlVlélon, ‘Secunderabad,

3. The General Manager, South Central Railway,
Railnilwyam, Secunddrabad,

4, Une_cop% to Mr.B.Sudhakara Reddy,Advocate,CAT, Hyderabad

5. One cup% to Mr.D.F.Paul, CG3SC,CAT,Hyderabad,

6. One cupy‘ to D.R(A),CAT,Hydseabad.
7. QOne duplhcate COPYy.
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tigh Goort File Mo Sylag

ENTRAL RDP’II]JNISTRL\TIUE TRIBUNAL - HYDE?MBHD BENCH . HYDERABAD
; l :

/URIT psnrm{'m ND, IOLF‘%B 9 IQO(%

’ , ' ' 'petitL’LDn Wag filed in the High court gr dindhra Pradigsh

" it TThe Chee " M, SRy, Speebor
by. Sri),-*ﬁ SLFUO-M? MW d\r% Frtoaned 63 Y- Secebod

L om

FEIE against the Irder/Judgment of this Hon'ble Tribumal
S 9ade in diiio, 12 6o |9, |
THe High Court was Pleased tg dismiss /By / . the petifion/ ;

Qo - L{f 18 -

. . The ‘JJUdgment 0f the Trlbunal in O.A N0, . 1262 |Qv

~and the le_ttlr/order Of the High Court op Andhra Pradesh
enclosed here with for perusal'

)

Hon'ble P’]embez{: m -
Tle vy [ ~ - -
Hon’ble'Meme{L (3) ;% _
Hon'ble str.hIBe%I:/ﬁgﬁH/ W
(- 6

|
|
| |
| | -
| o
i
i
|
|
|
|
|




(§PECIAL ORIGINAL JUBISDICTION) . ||

CMCHDAY THE TWENTIETH DAY OF #PRIL ‘
INE 3::., USAND' NING MUNDRED AND NINETY &mﬁr : o

?ﬁ'&fimﬂ’

THE. P’,{}Wﬁhﬁ MF, JUS Tlﬁm B FWE)E?PA ﬁ&l}ﬁi -'
i - D
f ?I'ﬁ}}; -Hm* BLE ML JUSTICEs ﬁa.ﬁ_, SI0DAPPA

WRIT|PRTITION NO, 10438 of 1998

TN, .

- Betweeni
P, Swamy «sPetitionexr ,
and - | v
1. The chieff Personnel Qfﬂmr, o ' ' -
South Centtal 'iai}.way, ﬁecunda:abad‘

. 2. The Divisional Hailway Managex (P)
South Central Railway, Secunderabad

3. The Genersl Manager, South a::@ntml Railway,
‘Railhilayam, Secunderabad ‘

4, The Centzal Aémikistratwe Tribufial Hyﬁerabaﬁ ‘ S o
Eem;h at Hyﬂﬁmh- iy mp. by its Vkce ﬁhaiman ‘ _ _ ’ ]

. Pstitian undor| Article 226 a.f ‘ths ﬁanstitut&m of Inciia nrayigg |

‘thgt in the ciztumstances siaztad in the affidavit filed hereln t Higx

' Court will be pleaspd Yo Lssue an appropriate writ, order oxr diffectiom |

mostly ohe whichls the natuze of a writ of Mancamus declsringilthe -

jnaction of the resgondents 1-3 in correction of the date of bitth -

of the petiticner in the service seglister as 10=3«1950 from 19—@%94& i
e\\ ‘and ‘Ehﬁ rofusal tomike such correction as per proteedings No.p/ v/

\ > o, IV/Vol,1l. dt. 20-6-1997 of the lst respondent ‘and the axdex, t. .
= 18,2.1998 in o,a,ﬁo 1262/97 of the 4th respondent as illegal, 1 ;
e gular, arbitzary, un gustified, unWaLIn unconstitutional, unx ason-
/< ehle ghd unsustainable and set aside the same holding that the u

Ay petiticner 1s sntlitled %o continue in sorivce taking into account his
BN @ date of birth as 10«3.1990 and direct the respondents mﬂmu the
M ] patitioner in service treating hiz date of birth as 10-3=1950 [

0  after carrying ut hecessary mmectiﬁna in the mxvice r@gmﬁem '

&

1 For the petitionexs L\Jr. Pe veeza Reédy, Aﬁvecate o , L
: Fox the Respondhtsy Mr. K. Siva Heddys Addl. SC foxr C, G !

THE COURT AT THE STAGE OF ABMISSION ADE THE ?ilikmlm ORDER tw -
" (?ex the Hon'ble sri Justicam Reddeppa medgi) R ! | 5

K ‘I‘hia writ petit on i3 ﬁiimct@d against the order of the Centi';;al *
Adeinistratve Tribunpl, Hyderabad Bench, Hyderabad, dismissing the
petiticner's gplica fon for corzection of the date of birth as 10-3-%50
instead £ of 19.9=1940

* ) . !

) Y ’ o . , o "antd‘

t‘ﬂﬂﬂﬂ!ﬂfﬂ‘;‘ﬂﬁiﬁm : 1 | i . . ,. ) - - ’ ‘ i

229 _n"fJUN'jqqg' o @ i
TIBRE. L |




The potl
from 19w11=49
{31040 in
cortificate 1

seems 10 have

of birth only

of recorded date of birth anky

by the Chief

resnondent hexeldn,

L ig-i »

. h

t&cner was initiallﬁ appointed as » ﬁangman.w%‘-
69, At that time, his date of birth was regis
ﬂis service Registral oi +he basis of the Medical
Jsued by the conceznesd Medical vfficer. Therepfter he
.ade & repressnhtation seeking slternstion of [his date
on Z3-6-1937, Howevelr, his requeat for alterkation |
wt DRukntiATreaxk:  vas reidcted 1; .
B

ersonnel Of ficer of the South Cenkral Reilway, the
by his proceedings di, 3=0_1097 on the ¢ro

that it was bélated in torns of

3. The G eral Manager, South Central Reilway, BRail Rilyam
4, The Vice Chelrman, Central Aﬁmiﬁistﬁt&?a‘Tzibuﬁal, Hyde

11/70 OT.1 dty 4-8-1972,

nuously contends that the petitioner
i.e, before the stipulated date prescribed undex circular
But no scceptable material has beoh placed either before t
or before us, | In such view of the matier,
in the impugned ordeXs

it is, accordingly, dismissed, No costs.

//tzue Copy//

Railway Board's instructions

sri P, Veéera Reddy, the leazned counsel for the petitioner stro~
made a mpxasentatian}?

wo do not find Bn
Therefore, this wilt petition musti

| gdf= K._Satyskumeit,
Asst, Rhg;!,st:ax, | g

§§,E(NG)£

tg' 4"3‘?2&
o Tribunal
y errol
faily

To Qo
1. The Chief personnel Officer,. 8.Cs Railway, Secundersbac
2, The Divisional Reilway Manger (P) s;c‘ Raliways Secundgrabad \3;7

at Hyderabad
5, 2 CD coples
&, One c¢ to Mr, P.Vesrs Reddy, Advacate fepue/

=N

Typad by Kives .catpared by |

5e¢£ﬁad

abed Brancil]?
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